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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

0R)T DATED_2901-20O4  

Despite ardors:ated 4.2?032, 

.,320U2 and 19.l.2034,Applicant's side 

ha: taken no stc to file requiites/postages 

or ivusnc' of fresh notice on certain 

:espondents.Today nobody is alsopresent on 

b:halfof the Apolicdnt.Mever,Mr. J.K. Nayak, 

iarried Adcijtjal standing Counsel for the 

esocdents is present 

Unless steps are taken by the 

ApoiiCnt/Apj71iCaflt S COUflSC1 by 272.2004 

this C,A, shall stand dismissed without any 

further rafeocce to the 

5n( 0 TO ios of this cemoto ry 

order and coojes of the orders dated 4.2.2002, 

63,2032 and 19.1.2004 to the Ap1icant in 

the address given in the O.A. so that he can 

take step by 272,2004,Hand over copies of this 

otis r •to Ic arned Additional Standing Counsel 

icr the Res 

Mern he r ( Jticl ic Ia 1) 

MemeX(A5/r1.) 


